
IK TW C2NTRAL i®MINISTRATI^ TRIEtJNJII,
PRINCIP/^ BENCH

NEW DELHI.

OA 1601A994

New DelM this the 21st day of September^ 1999

Hon'ble Srot.Lakshini Swaminatban# Mera'ter (J)
Hon'ble Sbri S.P.Biswas, Member (A)

l.All India liifomi.ation Assistants'
Association, tovt.of India Itourist
Office, 88, Janpath, New Delhi
Through-General Secretary,Sh.G.S,Sacbdev

and

C

2.Shri G.S.SacMev,
Gov-t.of Iraiia Tourist Office,
88,Janpath, New Delhi

Ad.vocate Shri C.Hari Shankar )

versus

«® Applicentg

1.Union of India through sSecretary,
Department of Tourism,
Parivahan Bhawan,Parliament Street,
pew Delhi.

2.The Director General Tourism,
Department of Tourism,
parivahan Bhawan, New Delhi,

3.Union of India
through Secretary,Depar-tment of
persormel and Training, North Block,
Nevi Delhi.

4eUnion Public Service Commission,
throggh its Secretary,
Dl»lpur Ifouse,Shahj ahan Road, N/Delhi,

5.Staff Selection Commission,
Lok Nayak Bhawan, New Delhi,

(% Mvocate Shri S.M.Arif )

ORDER Coral)

(Hon*ble Smt.Lakshmi Swarainathan, Member (J}

sii.C.Hax^i Shankar,learned counsel on .iristructioris

from applicant No.2 wlic is present in court seeiks rjerntission
to withdraw the 0A«

perttilssioo to withdraw the oA is granted, oA ie

distttissed as witMrawn.
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Cp.P».Bi s) (Smt.Lakshmi Swaminat: ar}
Merntier: (a) Meroher(J)
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